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ACT

further to amend the A_ss_am Cio_!lc-gc: Employerzs (Provincialisation) Act, 2005,

Preamble Whereas: it 1s expedtem further to amend the Assam  Assam Act
College - Employees: (Provmciahsanon) Act, 2005, No.XLVI
‘hereinafter referred to: as the prmc:pal Act m the mantier of 2005

heremaﬁer appearing;
It is hereby enacted in the Sevemy -first Year of the

' Repuhhc of 1ndm 85 Foﬁows :-

Short title, extent 1. -(:1:)' _Th:s Act may be: _called the Assam Coliege Employees

anid R -_.(Provmmahsatw : -mendment) Act 202ﬁ .

mmmpnccment._;-; L . _

SRS ' @ shall have Lhe I:ke extent as the prmc;pai Act
3 I sha]l come; mte ferce at once. '

Amen'dii:_&en't of 2. . _"In the pnncnpa] Act in scctton SA aﬁer the cx:stmg-
Section 8A. S . provision, the fellnwmg pmwso shaﬂ be _inserted,
' ' _.nameiy -

L “Provided that the’ pened of six months within
'wh!_ch the: Goyemment_ s share of Cont_nbuto_ry Provident
Furid was requiréd 1o ‘be refunded in respect of the
retired/deceased emptoyces under section 8§ which was
further: exiendeci or a period of six-months under this

section; o the o ASSam C‘ﬂﬂﬁge Emplwrcs
' (Prcvmcza!-ls i n) {Amendemem) Act; 2010, hereinafter
referred to as the' Amendment Act, 2010, shall fusther be-
. extended for a penod of 'six mGnths frcm the date of
commencement of the Assam - Callege Employees
(Provincialisation){Amerdmerit) Act, 2020, hicreinafter
.referred to as this Amendment Act, and the. intervening
" . petiod from ‘the ‘date of expiry . of the period of six’
. months’ extended under the Amendment Act, 2010, til}
" the date of comimencement of this Amendment Act, shall
~ also be deemed to hawe: been extended for the purposes '
of’ Seetion 8 ™

- S M BUZAR BARUAII
Commlssmner & Secretary to the Govemmcnt of Assam,
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